
   Cont.Cas(Crl). No. 1 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. Ranbir Kumar, petitioner in person. 

 Mr. HL Shangreiso, learned Advocate, represents the 

respondent. 

 After taking about one hour time of the Court, learned counsel for 

respondent prays for 2(two) weeks’ time to file reply. List on 03-12-

2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



                  Crl.A. No. 5 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. HR Nath, learned Advocate, appears for petitioner.  

 Mr. S. Sen Gupta, learned GA, represents the respondent.  

 The trial court’s record sought to be requisitioned in terms of the 

order dated 29-10-2014, has not yet been received, let the needful be 

done within 2(two) weeks.  

 List on 03-12-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



MC(WA). No. 97of 2014 

In WA No. 68 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014  

 Mr. KS Kynjing, learned AG, assisted by Mr. KP Bhattacharjee, 

learned GA, appears for applicants. 

 This Misc. Case has been preferred for stay of the judgment 

dated 13-10-2014, passed in WA. No. 68 of 2014, on the ground that 

the State has preferred a Special Leave Petition in Hon’ble the 

Supreme Court. As this Court has given a reasoned judgment relying 

on various judgments of Hon’ble the Apex Court including the one 

rendered by the constitution bench in AK Roy vs. Union of India and 

Others, reported in (1982) 1 SCC 271, and farther that there was a 

constitutional amendment namely, 44th Constitution (Amendment) Act, 

1978, whereby a proviso has been inserted in Article 22 (4) of the 

Constitution in respect of the constitution of Advisory Board which 

according there to shall consist of a sitting judge of High Court as its 

Chairman and not less than two other members, who can be retired 

Judges, we are not inclined to accept the application. 

Hence, Misc. Case is dismissed.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

S.Rynjah 



MC[WP(C)]. No. 300 of 2014 

In WP(C) No. 356 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. NM Mazarbhuiyan, learned Advocate, appears for 

petitioner/applicant. 

 Ms. T.Yangi, learned Advocate, represents the respondents.  

 The miscellaneous case is allowed to the extent that the date of 

bill of entry shall stand corrected to read as 6.12.2013 and (Annexure-

A) filed herewith shall replace the bill of entry dated 09-04-2014 filed 

earlier. Misc. Case is thus, hereby, disposed of.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



MC[WP(C)]. No. 301 of 2014 

In WP(C) No. 238 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. S. Nath, learned Advocate, appears for petitioners/ 

applicants.  

 Mr. S.Sen Gupta, learned GA, represents the State respondents. 

 As the address of North East Development Council which is 

sought to be impleaded as respondent No.8, has not been given, nor is 

the official through whom it is to be represented is mentioned, learned 

counsel for petitioners prays for and is permitted to withdraw the 

application with liberty to file afresh one.  

Hence, this Misc. Case is dismissed as withdrawn with liberty to 

file afresh one within a period of 2(two) weeks.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 



WA. No. 28 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. S. Dey, learned Advocate, appears for appellant. 

 Mr. KS Kynjing, learned AG, assisted by Ms. NG Shylla, learned 

GA, represents the State respondents.  

 Learned counsel for appellant prays for and is granted 

adjournment to file additional documents. List on 28-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



WA. No. 42 of 2011 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Ms. R.Dutta, learned counsel, appears for appellant.  

 Ms. NG Shylla, learned GA, represents the State respondents. 

 Learned counsel for appellant, prays for and is granted one 

week’s time to prepare and argue the matter. List on 27-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 



                  WA. No. 43 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Dr. ODV Ladia, learned Sr. Advocate, assisted by Mr. 

H.Kharmih, learned Advocate, appears for appellants.  

 Mr. S.Sen Gupta, learned GA, represents the State respondents. 

 Mr. PN Nongbri, learned Advocate, represents the respondent-

JHADC. 

 Learned counsel for State respondents prays for and is granted 

further 2(two) weeks’ time to seek clarification and instruction in terms 

of the order dated 29-10-2014 passed in connected WA. No. 44 of 

2014.  

List on 04-12-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 



 



                  WA. No. 44 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Dr. ODV Ladia, learned Sr. Advocate, assisted by Mr. 

H.Kharmih, learned Advocate, appears for appellants.  

 Mr. S.Sen Gupta, learned GA, represents the State respondents. 

 Mr. PN Nongbri, learned Advocate, represents the respondent-

JHADC.  

 Learned counsel for State respondent prays for and is granted 

further 2(two) weeks’ time to seek clarification and instruction in terms 

of the order dated 29-10-2014. List on 04-12-2014. 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 



                  WA. No. 46 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. HL Shangreiso, learned Advocate, appears for appellant.  

 Mr. H.Kharmih, learned GA, represents the State respondents.  

 Mr. D. Thaimei, learned Advocate, represents the private 

respondents.  

 Learned counsel for private respondents, submits that the 

learned counsel engaged to argue the matter comes from Guwahati 

and today he is in personal difficulty. However, learned counsel for 

parties make a joint request to list the matter for final hearing. Hence, 

let this matter be listed after 2(two) weeks on 04-12-2014. 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 



WP(C). No. 38 of 2013 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. HL Shangreiso, learned counsel, appears for petitioner. 

 Ms. NG Shylla, learned GA, represents the State respondents. 

 This matter does not relate to the service dispute of a Judicial 

Officer. Hence, let it be listed before the Single Bench after one week 

on 26-11-2014. 

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



WP(C). No. 140 of 2014 

 
BEFORE 

THE HON’BLE MR. JUSTICE UMA NATH SINGH,  
CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 
 

19-11-2014 

  

 Mr. R.Majaw, learned Advocate, appears for petitioner.  

 Mr. S.Sen Gupta, learned GA, represents the respondent Nos. 1 

to 7.  

 Mr. S.Dey, learned Advocate, represents the respondent Nos. 8 

to 11.  

 Learned counsel for parties pray for and are granted 4(four) 

weeks’ time to complete the pleadings. List on 17-12-2014.  

 

 

JUDGE        CHIEF JUSTICE (ACTING) 

 

S.Rynjah 

 

 

 

 

 

 

 

 

 



Crl Appeal No. 1 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr MF Qureshi, learned counsel, appears for 

appellant. 

Ms L Phanjom, learned counsel, represents the 

respondents- Customs and Central Excise. 

Learned counsel for respondents prays for 

adjournment on the ground that Ms T Yangi, learned 

counsel on record, is in personal difficulty today.  Thus, the 

matter is adjourned for one week. 

List on 26.11.2014. 

 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



MC No. 76 of 2014 
IN WA No._________ 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
19.11.2014 
 

 

 Ms Meena K Sah, learned counsel for petitioner 

prays for and is granted a week’s time to file rejoinder to 

the objection. 

 List on 27.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



MC No. 289 of 2014 
IN WP(C)No. 304 of 2012 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
19.11.2014 
 

 

Mr AH Hazarika, learned counsel, appears for the 

petitioners. 

Mr S Dey, learned counsel, represents the 

respondent-GHADC. 

Mr R Deb Nath, learned CGC, is present for the 

Union of India. 

 Learned counsel for the respondent, who on his 

request, was granted two weeks’ time to file objection, if 

any, to the application for impleading lessee as one of the 

respondents, has decided not to do so.  However, he takes 

a preliminary objection that there are five petitioners, but it 

is not clear that all of them have authorized petitioner No. 

1 to pursue the case on their behalf.  But that 

nevertheless, since there is an affidavit on behalf of the 

petitioners to the effect that they have authorized petitioner 

No. 1 to pursue the case on their behalf, the controversy 

stands set at rest. The application for impleadment is thus 

allowed and the lessee is impleaded as one of the 

respondents in WP(C)No. 304 of 2012. 

 Thus, Misc. Case stands disposed of. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 37 of 2013 
IN WP(C)No. 213 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
19.11.2014 
 

 

None is present for appellants. 

Mr S Dey, learned counsel, represents respondents 

No. 1 to 3. 

Ms S Rai, learned counsel, represents respondents 

No. 4 and 5. 

Learned counsel appearing on behalf of Mr H 

Abraham, learned counsel for respondents No. 4 and 5 

prays for adjournment on the ground that Mr Abraham is 

in personal difficulty today. 

List on 27.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No. 39 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Ms SG Momin, learned counsel, appears for 

appellants. 

Ms R Dutta, learned counsel, represents the 

respondent. 

A request for adjournment is made by learned 

counsel for respondent on the ground that her senior Mr K 

Paul is in personal difficulty today. 

List on 26.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No.43 of 2013 
IN WP(C)No. 174 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
19.11.2014 
 

 

Ms R Dutta, learned counsel, appears for appellant. 

Mr S Sen Gupta, learned GA, represents the State 

respondents. 

A request is made by learned counsel for appellant 

for adjournment on the ground that her senior Mr K Paul is 

in personal difficulty today. 

List on 26.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WA No.49 of 2013 
IN WP(C)No. 175 of 2013 

 
BEFORE 

 
THE HON’BLE MR JUSTICE UMA NATH SINGH, 

 CHIEF JUSTICE (ACTING) 
THE HON’BLE MR JUSTICE SR SEN 

 
19.11.2014 
 

 

Ms R Dutta, learned counsel, appears for appellant. 

Mr S Sen Gupta, learned GA, represents the State 

respondents. 

A request is made by learned counsel for appellant 

for adjournment on the ground that her senior Mr K Paul is 

in personal difficulty today. 

List on 26.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 78 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr A Goyal, learned counsel, appears for petitioner. 

Mr S Sen Gupta, learned GA, represents the State 

respondents. 

A request is made by Mr A Goyal, learned counsel on 

behalf of Mr A Saraf, learned senior counsel, for 

adjournment on the ground that learned senior counsel 

has been engaged to argue the mater, but he is in personal 

difficulty today. 

Let this matter be listed after two weeks as per 

consent of learned counsel for State.  List on 26.11.2014. 

 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 79 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr A Goyal, learned counsel, appears for petitioner. 

Mr S Sen Gupta, learned GA, represents the State 

respondents. 

A request is made by Mr A Goyal, learned counsel on 

behalf of Mr A Saraf, learned senior counsel, for 

adjournment on the ground that learned senior counsel 

has been engaged to argue the mater, but he is in personal 

difficulty today. 

Let this matter be listed after two weeks as per 

consent of learned counsel for State.  List on 26.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 145 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr SC Shyam, learned senior counsel, appears for 

the petitioners. 

None is present for the respondents. 

Learned senior counsel for the petitioners states that 

the respondents have been sufficiently informed about the 

dates of listing of this writ petition and they have adequate 

notice that their response is required but still they have not 

entered the appearance.  The matter has remained 

unrepresented on several dates.  Thus, as a last 

opportunity, the respondents are given another date to 

ensure representation on their behalf, failing which, the 

Court may take coercive measure, to seek appearance in 

terms of the principle enunciated in the judgment of 

Hon’ble the Supreme Court in the matter of Jagraj Singh 

v. Birpal Kaur [(2007 (2) SCC 564)] .  

List on 27.11.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 149 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr A Goyal, learned counsel, appears for petitioner. 

Ms L Phanjom, learned counsel, represents the 

respondents. 

Learned counsel appearing for petitioner states that 

this writ petition has become infructuous.  Hence, it is 

dismissed as infructuous. 

 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 187 of 2013 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

 Mr R Deb Nath, learned CGC, appears for petitioners. 

Mr M Chanda, learned counsel, represents the 

respondent. 

 Learned counsel for Union of India states that today 

the matter is listed for order.  However, learned counsel for 

respondents submitted that the petitioners have admitted 

their mistake about the year of bifurcation. Initially, their 

stand was that the bifurcation took place in the year 1998, 

whereas, the year of bifurcation is 1988.  Therefore, 

respondent is entitled to get the financial benefits from 

22.05.2001 to 27.02.2003.   

 List this matter after two weeks for final hearing on 

04.12.2014. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 302 of 2014 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

 Mr BK Deb Roy, learned counsel, appears for 

petitioners. 

 Mr SC Shyam, learned senior counsel, represents 

respondents No. 1 to 4. 

 Mr R Deb Nath, learned CGC, represents respondent 

No. 5. 

 Learned counsel for petitioners states that he has 

just received the copy of affidavit-in-opposition filed by 

respondent No. 5.  Thus, he prays for two weeks’ time to 

file rejoinder. He may do so within the said period. 

 List on 03.12.2014. 

 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 



WP(C)No. 304 of 2012 
 

BEFORE 
 

THE HON’BLE MR JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE (ACTING) 

THE HON’BLE MR JUSTICE SR SEN 
 
19.11.2014 
 

 

Mr AH Hazarika, learned counsel, appears for 

petitioners. 

Mr S Dey, learned counsel, represents the 

respondent-GHADC. 

Mr R Deb Nath, learned CGC, represents the Union 

of India. 

 In view of the order passed today in MC No. 289 of 

2014, the lessee is allowed to be impleaded as one of the 

respondents in this writ petition. 

 Let a notice issue to lessee to file affidavit-in-

opposition, if any, before the next date of listing.  List on 

04.12.2014. 

 Registry shall also carry out necessary amendment 

in the cause title impleading the lessee as respondent No. 

8. 

 

 

  JUDGE    CHIEF JUSTICE 
             (ACTING) 
 

 

dev 

 


